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The following Ordinance promulgated lty the Covernor of Kerala on

fte 7th day of D€crmber, 2017 is heleby published for gen€ral infonnalion'

By ord€r ofthe Govemor,

K. S. MADHUSooDANAN,

Special Secrerary (Law),
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ORI)INANCE No. 27 OF 2Ot7

THE KERALA IRRIGATION AND WATER CONSERVATION
(AMENDMENT) ORDINANCE, 20I7

Prcmulgated by the Covemor of Ke6la ir the Sixty-€ighrh year of
the Republic of India.

AN

ORDINANCE

.furrh,'r ro tnend thc Kentlu tftig.lion tnl lkttcr Conservdtion
4.t.2003.

Prermblc.-Wue*'tts, the Legislative Assembly of the State of
Kemla is nol in session and the Covemor of Kemla is satisfied that
circunrstances exist which render it necessary for him io tate immediate
zlcuon:

' No\r, THEREIoIE. in exercise of the powe.s confered by clause (l)
of Article 213 of the Constitution of lndia, rhe covemor of Kemla is
pleas€d to promulgate lhe following Ordinance:

l. Shdn ,itte dnd cummcncemrnt.-( | ) This Ordinance may be
called the Kerala lrdgalion and Water Conservation (Amendment)
Ordinnnce.20l7.

(2) lt shall come into force at once. :

2. Act 3t o1 2003 to he tenporu ly emendecl._D,rring rhe
period of operation of this Ordinanile, the Kerala lrrigation and Water
Conservation Act, 2003 (31 of 2003) (hereiflafier ret-erred to as lhe
principal Aco shall have eIleq subject to the amendmenrs specified in .
secliols J lo 8.

3. Anudment ol section 37.-In section 37 of the priicipal Act,
alier subs€ction (3), lhe following sub-section shall be insened, namely:-

"(4) No person shall deposit rubbish or filth or ercrela in any
distributary syst€m or water cilurse or allow to flow waste water into it
or pollute the water in any other way.".



4. Atnendnent ol secrion 58.-ln sub-section (l) of section 58 of
the principal Act, aller clause (i), the following clause shall be inserted,

namely:-

"(k) a police officer nol below th€ mnk of an Inspector CeDeml

of Police to be nomirated by the Gov€mmcnt.".

5. Amenilme t o.l scdion 59. -For sub-section (2) of section 59 of
the principal Act; th€ followinS sub-section shall be substituted, namely:*

-(2) The quorum for a meering ol the Aurhorily shall be four
m€tDbers irFluding the Chairman.".

6. Amendment of sedio, 7al-For sub.section (3) of section 70 ol
the principal Act, the following suLsection shall be substitute4 namely:

"(3) Whoever contravenes the provisions of section 7 or
sub-section (3) or sub-section (4) of section 37 shall. on conviction,
be punished with iftprisonment for a temr which may extend to thr€e
years or with fine which may exlend lo two lak-h rupees or with bolh.'l.

7, Inse iotl of new section 7o,r.-After sectioD 70 of the pdncipal
Act, the following section shall be insened. namely:-

"7OA. Special jurisdictian of M.tgistra te.-Notwithstanding
an 4hing contained itr sub-seclion (2) of s€ction 29 of lhe Code of CrimiMl
Procedure, 1973 (Central Act 2 of 1914\, a Judicial Magistrate of the
First Class shall tr empowered to inrpose a fioe which llay extend to
two lakh rupees for the offerces punishable under lhis Act-".

8. Anenlment ol sc.ti,r'r 7J. In section 72 of the principal Acl. in
clause (c). for the words "two years, but it shall not be less than
six months, and with fine which may exteud to thirty-five lhousand
rupees", the words "lhree yeaE. but it shall not be less than one year,

and with fine which may extend to two lakh rupees'' shall be srbstituted.

P. SATHASIVAM,

GOI/ERNOR.




